
CENTRAL ADMINISTRATIVE TRIBUNAL. 
JABALPUR BENCH  

JA BALPUR

Original Application No. 388 of 2005

Jabalpur, this the 11th day of October, 2006.

Hon’ble Dr.G.C.Srivastava,Vice Chairman 
Hon’ble Shri A.K.Gaur, Judicial Member

Janeswar Prasad & 10 others -Applicants
(By Advocate -  Shri S.Paul)

V E R S U S

Union of India & 12 others -Respondents
(By Advocate -  Smt.Ruprah on behalf of Shri N.S.Ruprah)

By A.K.Gaur, JM.-

We have heard Shri S.Paul, learned counsel for the 

applicants and SmtRuprah on behalf of Shri N.S.Ruprah, learned 

counsel for the respondents.

2. We have also seen the judgment and order passed by this 

Tribunal in similar and identical cases - O.A.No,763 of 2004 

(Govind Das & anr. Vs. Union of India and others) and 3 other 

connected cases decided by a common order dated 18.8.2005 and 

we are of the considered view that the present OA is squarely 

covered by the decision rendered by this Tribunal in the 

aforementioned OAs. In this view of the matter, the present OA is 

dismissed in the light of the judgment and order dated 18.8.2005 in 

the aforementioned OAs. No order as to costs.

2, The Registry is directed to affix a copy of memo of parties 

along with this order.

O R D E R(Oral)

Judicial Member
(Dr.G.CSrivastava) 

Vice Chairman



P̂SKBSj n  atysm............... fr.. —
’gfc’ffS-P* 3i3r}R>?TT

r K


